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«6me MmpeasaUoii to tKe Steel plants 
&c imcftvtited corti nM co«t eicBla- 
tioBs, iirtll laave around R*. 200 ctot«s 
lor utfHsatloii towards the approwd 
development outlays on thi« sector. 
NeeeMMry adjiutntent in tbe prid&8 
Bthicture wlU continue to b̂e made to 
ensuie that SAIL does not Incur any 
low due to the pooling ol prices 
between the i^iported and domestic 
steel

In deciding on Steie price increases 
Government have carefully constder- 
ed theii possible impact on the 
genera] price levels and are satisfied 
that this impact would not be signi­
ficant. I may also add that even the 
reviMd pric^ will be lower than tiie 
prevBiJing domestic prlceg <>t steel in 
most of the other countries.

I  would also invite th« attention of 
the House to the fact that these 
price increases are ^  the form ol 
development surcharges which would 
go into the Steel Development Fund 
and will not result in increased 
realisation* In the hands of the pro­
ducers both tn the public or in the 
private sector. Only a small part oi 
the accretions to the Fund will be 
utilised for moft compensations, and 
that tOo on the basis of studies of 
the actuals by the Bureau of Indus­
trial Oorts and Prices once in six 
months. Th« bulk of the accretions 
to the Fund will thus be used for 
financing o i^ ya  which are essen­
tial for creating n ^  capacities.

l&U l)fs.

MATTERS XJNDER RULE 877

MS. SPBAKKB: Shrt Qureshi
'’^ t t  priority as he has to go for 
Ws prayera.

(i) Law Amp o) « eii atrrrATiON in  
Jammv and K askkol

SHIB M O ^ , SHAin Q U K S ^  
(A n a ^ a ). Stesee Mr, .Bhiitto’a ex«- 
«̂ ntlon, invo
E^PPed 7i(imtiu
•«d ..XhK toraes «t

the U n it^  t̂aMoos Military 
Observers' H eadqu w ^  c£ 
opened Are and more thaa four par­
sons were killed on the spot. Beports 

' of trouble having spread to ottiSr 
part, of the State ar« disturldhg lind 
the police at various places has re­
sorted to unprovoked fire, killing so 
far more than B persons. It seems 
that the State Government is not In 
a position tp deal with aituaUon 
effectively. The Home Minister 
should have come to the Hous* and 
made a statement of his ov^, so 
that fuD *ects “ “ d ^si^e l»een placed 
before the Parliament. The Central 
Government cannot remain an 
spectator in such a situation. The 
House will join me in expressing our 
sympathies to the families of the 
persons who were killed in the police 
firing. It hag also been reported in 
the press that part of Srinagar City 
has been handed over to the army, 
which indicates that the situatiwi is 
very serious. I would request the 
Home Minister . , .

SHRI K. P. UNKIKRISHNAN: 
Where i» the Home MinUter,

MR. SPEAKIR; This was allowed 
after 10 O’clock. I have not given 
notice to him.

SHRI MOHD, SHAFI QORESHI;
I would request the Home Minister 
to pay an immediate visit to th# State 
for an on-the-spot study of the 
sltuaUon and report bMk to Parlia­
ment It is a matter of concern in 
all of U9 that a church, wfdch could 
have been saved, was destlroyed 
because of the inaction of the 
thorltiea Hi the State Government:

( l i )  M t t r o  R *n ,W A Y  P b o j w t  w

CAI>2tITT*.

»HR1 SOMNATH CHATTERJra 
(Jadavpur): The reeeiA anmnmce- 
ment in ^  press that the Ptmdnc 
CoRunlssion has advised, th« poa^tow^ 
ment the execution of ^  'woriK 
in Ptese m  tot t t »  Matrtt JUflwrny 
Projeet ba  ̂ caused yer^ jrtat '« » » •  
e e a  and *ocfc to th* pooide of
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[£Uui Scmnatii Chsitt^jeeJ 
cutta. Tbe Project at Its present ftage 
ig extiemel:r vltsL Tbe two phases 
in whlcb work: haig lo far gone 
iates to disconnected areas and will 
not serve any purpose whatever to 
aolve the tto n ^ rt  problem in Cal­
cutta. The work oi Metro Railway 
Project bag seriously dislocated the 
traffic in Calcutta, adding to the dtffi- 
cultieg of the peopile, but they have 
so far patiently borne the same with 
the hope that the schedulied comple. 
tion of the woirk will considerably 

ti'ie Bctt, Ovm t*ir pnf-
sent decision of the Planni:jg Com- 
mi^on, it appears that work from 
ShyamUazar to Esplanade sector will 
be taken up only after the work In 
other phases is completed in IBB5-B6, 
which will mean that work will go 
on till 1990—82. It is reported that 
the Chief Minister of West Bengal 
has already taken up the matter with

the Centre. I urge upon the Govern­
ment to lake a firm decision to con­
tinue the work in all the phages so
that the entire project can he com­
pleted by the scheduled time in 19B5- 
86. 1 also call upon the Uovernment 
to provide a circular railway for 
Calcutta, has been strongly recom­
mended by the State Government,
( i i i ) Hbported NON-coVKRArat BY A ll  
IVOTA HaDIO o r  THS) WIWS ABOUT ELEC- 
TB»m TO THE SHIHOMATH GufiDWAKA 
P rABANBHAK COMMITTEa.

SHRI BALWANT SINGH EAMOO. 
WALIA (Paridkot); The All India 
Radio has literally ignored the recent 
news item regarding the elections to 
the Shiromani Gurdwara Parbandhak 
Committee in its All India News Bul­
letins. More than 40 lalch Sikh voters 
used theii right to elect 140 Members 
to the supreme Sikh religious body. 
The elections were held under the 
Government’s superviiiion and more 
than 950 persons contested the elec- 

in Piuiiali. JEtaiyana and Hii»BchBl 
Pradesh. The Akali Dal won 13S seat* 
out Of HO. 'Hija supreme body had 
been constituted under th« law Of 
Paifiament in 1925. Th« 6GPC is 
doniider^d the only representative 
body of the SU^s o( the world. NCne

than 15 million £lkha all over tiw 
country have eag^^  w a iti^
for the results, ^  AIB totally black* 
ed out the news. The news was pub> 
tiahed in Punjab papers with PTI and 
UNI as s^oes. Even the regional 
news bulletin did not give ooverage. 
It iE a grave insult to the sentiments 
of Sikh voters and interested masses:

( i v )  R e p o r k ®  nuiEGOT,AtBmaB w  tsss 
R A ILW A V  BOOKtNC O t f ic s  a t  T r t v a k -  
IHIVM CENIBAL.

SHIU N, SBEEKAMTAN NAIE 
(Quilon); Long before I started for 
the present Budget Session to Delhi,
I had confirmed bookings at Ernaku- 
1am for one coupe and four first class 
berths in the Kerala-Karnataka Ex­

press, But when the reservation chart 
came from Trivandrum, 1 and my 
family were allotted four II Class air. 
conditioned iberths. As my sister-in. 
law is a filarial patient, she fell sick 
and is even now convalescing.

I went back for an intevmediate 
journey to Kerala and I had confirm­
ed booking through the Parliament 
House Hailway Booking Office for a 
coupK for me and my wife. But the 
Trivandrum Central Statioa Superin­
tendent gave the upper berth of my 
coupe to a male passenger, and allot­
ted a first class berth to my wife in a 
four berth compartment along with 
three male passengers in the Kerala- 
Karnataka Kxpress of SBth March, 
1970.

I did not like railway officers allot­
ting many male passengers in her 
compartment durli^ her night tiip 
when I ain travelling In the sime 
train. As 1 feel other paisengert 
would also resent the railway effieiala 
allotting sleeping berths to other taale 
passengers similarly, strict Instruc- 
ti«is  may be given fhrough the 
try of Bidlways to «U BooAcing 0 «te^  
to iillot coupes to adJoinlnK leats/ 
berth* to ptssi^er* who cCTOe 
coa&med resarvatidna.:


